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SHRI N. E. BALARAM : Madam, when the
hon. Minister was there in Trivandrum last week,
he promised to give them 10,000 tones of rice.
This is the letter from the Minister. I do not want
to read the letter. He says : "He received 2,000
tonnes and there are about li lakh people still in
the relief camps. They have no right to the
supply." Can you do something abolt it ? I think
you have got a copy of this letter.

SHRI BALRAM JAKHAR : I explained to
those people as to what had happened. They had
some understanding earlier regarding other
supplies. So it was adjusted with them. But I told
them that when I go back, I will ask them not to
adjust it at that time and do it that way.

THE  VICE-CHAIRMAN  (SHRIMATI
SUSHMA SWARAJ) : All right. The Calling
Attention is over. Now we will take up the
Citizenship (Amendment) Bill, 1992.

THE CITIZENSHIP (AMENDMENT)

BILL, 1992
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY

AFFAIRS AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) Madam  Vice-
Chairman, I beg to move:

"That the Bill further to amend the
Citizenship Act, 1955, as passed by Lok
Sabha, be taken into considera tion."

The Government proposes to amend Section
4(1) of the Citizenship Act, 1955. The
Convention on Elimination of All Forms of
Discrimination against Women was adopted by
Resolution No. 34/1980 of the U.N. General
Assembly on the 22nd January, 1980. India
was the Chairman ' of the Working Group
which had drafted the Convention. The
Preamble of the Convention notes that the
State Parties to the International Conventions
on Human Rights have the obligation to
censure equal rights of men and women to
enjoy all economic, social, cultural, civil and
political rights. The term "discrimination
against women" has been denned to mean any
distinction, exclusion or restriction
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made on the basis of sex which has effect on
put pose of impairing or nullifying the
recognition, enjoyment or  exercise by
women, irrespective of their marital status, on
the basis of equality of men and women of
human rights and fundamental freedoms
in the political, economic, social, cultural,
civil or any other field.  The ratification of
this Covention by the Government of India
had, however, been held up due to a conflict
between Article 9(2) of the Convention and
Section 4(1) of the Indian Citizenship Act,
1955. Article 9(2) of the Convention
reads : "States parties shall grant women
equal rights with men with respect to the
nationality of their children." This is in
conflict with existing Section 4(1) of the
Citizenship Act, 1955 which provides that "a
person born outside India on or after the 26th
January, 1950 shall be a citizen of India by
descent, if his father is a citizen of India at the
time of his birth." Ratification of the
Convention would require an amendment of
the Citizenship Act so as to grant women
equal rights with men with respect to the
nationality of children.
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There will be no expenditure from the
Consolidated Fund of India.

Accordingly, it is proposed to enact the
Citizenship (Amendment) Bill, 1992. The
proposed legisiation which is by way of
amendment to the Citizenship Act, 1955
seeks that in future a child born abroad may
become an Indian citizen if either of his
parents is an Indian citizen at the time of his
birth and also to make necessary
consequential amendments in the Act.

With these words, I commend the
Citizenship (Amendment) Bill, 1992, as
passed by Lok Sabha, for the consideration of
the House.

The question was proposed.
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SHRI V. NARAYANASAMY (Pondi-
cherry) ; Mr. Vice-Chairman, Sir, thank you
for giving me this opportunity to speek on
the Citizenship (Amendment) Bill, 1992.
Sir, I support this Bill. This Bill has been
brought with a limited purpose—
recognising the citizenship of a person born
outside India to an Indian parent. In another
amendment there is discrimination based on
sex. Only male person has been recognised.
Now it hasi been amended to any person. In
Pondicherry we were ruled by the French.
Mr. Minister kindly listen to me. I am tat;
king about the dual citizenship. We were
ruled by the French. In 1-954, we got
liberated. There was an agreement signed
between the French Government and the
India Government when the French people
left India. Therefore there is a clear case of
dual citizenship. The persons born in India,
adopted the French citizenship, went to
France or any of itsi colonies'. They served
there either in the executive side or in the
army. And after retirement, they came back
to India and got settled here. Now these
persons who were bom as Indians but were
converted into French nationalities for the
sake of employment and those people
having got the jobs there, lived. there for
more than 20 years and have come to their
home town, Pondicherry, are required to get
permission from the French Consulate and
also our Indian
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Government for their stay in India. These
people, after their retirment, come to India to
get permanently settled here. Several times
they need to write to the Government and then
they get the per-mision for their stay in India. I
have raised this issue several times and I have
also put a question in Parliament. I received a
favourable reply from the Home Minister
stating that the dual citizenship for the people
who had adopted the French nationality and
then returned to India would be considered.
But there has been no formal announcement
by the Government of India though it was
agreed in principle. More than 5,000 to 6,000
people went to Franch or its colonies and they
returned to India after their retirement. They
are contributing a lot of money in foreign
exchange; to our Indian territory. Why I am
saying this is that as pension, each pensioner
gets a minimum of Rs. 10,000 to Rs. 30,000
per month in terms of our Indian currency.
Thus by way of pension, these people are
contributing a lot of foreign exchange. This
dual citizenship should be allowed so that they
could retain their Indian citizenship also and
the anomaly of these people to apply and get
permission every now and then from the
French Embassy and also from our Go”?
vernment can be removed. This is a' very vital
issue. I would like the hon. Minister to
consider this and accept this. The same
problem is there in Goa also.

THE VICE-CHAIRMAN
HANUMANTHAPPA)
speaking on this.

SHRI JOHN F. FERNANDES (Goa): Let
him speak. I have no objection.

(SHRI H.
: Mr. Fernandes) is

SHRI V. NARAYANASAMY : This-is the
common problem of all the Union Territories.
As per the agreement signed between these
two countries, this has been done. The
citizenship problem is a never-ending problem
in Pondicherry. I would like to give a very
concrete: example regarding registration of
births. 1 visited some of the States. In some
areas, they have got a foolproof system for
thei registration of births. Under the French
system, there is a person called the 'Mayor'.
'Mayor' is a person who has got even the
police powers under
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the French system. The registration of births,
maintenance of all civic amenities, registration
of deaths, everything is done by him. And they
have got a system by which, the birth of a
child has to be registered within seven days of
the birth. The birth is registered there in what
they call 'Marie', that is, the municipal cor-
poration office. If they fail to register within
this period they can register it within three
months by getting a court order. Under the
French system we call it 'Etat Civil, the
registration office. This was followed from
1910 till 1973 when we had changed the
system according to our new system. Till
1973, the French Government had been
maintaining the records about the births and
deaths. They have got a family identity card
that is given to each family in which mother's
name, child's name, date of birth, etc., are
given. The birth entry is the main thing for
obtaining citizenship and this is not being
maintained properly.

What are they doing ? They go through the
school records. They go through the other
records to find out the date of birth of a person
to consider whether he is an Indian citizen or
not. But in our earlier French system, it was a
very perfect system by which the birth records
had been maintained. That may also have to
be considered. Now I come to the question of
migration though it is irrelevant for this
purpose. The migration question is daunting
our country as far as the North-Eastern region
is concerned. So many times, we raised this
issue in the House. Today we have seen that
the Bangladesh Government refused to accept
the citizens of Bangladesh who entered into
our Indian territory in spite of the negotiations
which are going on. Then what is their status ?
They are neither Indian citizens nor
Bangladesh citizens. They are living in India.
What are you going to say about them ? Are
you going to repatriate them or are you going
to give them citizenship ? In Assam, the
burning isues of citizenship has now become a
political issue. Therefore, I would like to
know what the Government of India is going
to do for them.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please conclude.
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SHRI V. NARAYANASAMY I will

conclude with this final point. The hon.
Minister has said that 26th January is the
deadline. On or before 26th January, 1950 and
before the commencement of this Act, if the
father was an Indian citizen, even if a person
was bora outside India, he can be an Indian
citizen. Why are you fixing the time-limit?
Why 'on or before 26th January, 1950'? if the
father of the person is an Indian citizen and he
was born outside India, he is to be considered
as an Indian citizen. Now there is another
anamoly. If a foreigner marries an Indian
women, they can get Indian citizenship and if
an Indian women marries a foreigner, she is
not recognised. This anamoly is also there. For
a women, it is not there. Even today, it is not
there.

THE VICEI-CHAIRMAN
HANUMANTHAPPA)
amendment, it will be there.

SHRI AJIT P. K. JOGI : (Madhya Pradesh)
: After this amendment, it will be there.

SHRI V. NARAYANASAMY I am
coming to that. Let the hon. Minister reply to
me to these points. Here for a foregner your
are accepting. But for an Indian woman, you
are ignoring this. Now, the hon. Minister has
to satisfy us.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : He will satisfy
in his reply.

SHRI V. NARAYANASAMY : Finally,
between India and Pakistan, citizenship
problems are there. Hindus are living in
Pakistan and Muslims are living in India.
Their kith and kin are living here and there.
Neither can they come to India or can these

(SHRI H.
After this

people go there. What is their position ?
Parents are living.

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA) That is not a

citizenship issue.

SHRI V. NARAYANASAMY : Now the
father is living here; the son is there and he
would like to come to India. What will be his
position ? The hon. Minister will have to
reply. If the son wants to settle here and if the
father is living here, irrespective of the
religion



311 The Citizenship

[RAJYA SABHA]

(Amendment) Bill, 1992 312

to which they may being, they should be
allowed Indian citienship.
Thank your Sir.

ft AU JageT @ ([RE) ¢
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—Passed
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T drcfaay Fogmr § @ 0%
9§ FY ar agt A ey =
Zt Sy &t Afew 1w 3w o &= 3fT
fazwh R, IaF FWET 4 I
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i s werd (fagR) - amAATE
ITANTEAA AZIIH, § AIGHT IATWTT
F5Z FIATE M grpax g g &
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% F oAy e fioar 1 fa 2
arcTRN AT\ TE mtmfm q?r
T e A a1 :

ugmmqmgwmm
2 W @aww ¥, wiwhn YRR A,
g fedt sremufmse X ama
N TS TANFAE IR =
FET ¥ QoA e o W ® fag
NEgAFAT Al qeaeh §, T
HOoIm OF A W W
ATl & e ¥ v ¥ sm
FEHT§ AL AW 2R F qzml’f
et )

I YFY A gW AW AT fadw W
00 qfer aidroT ) 9w TR g
For Y Fef FE FAT T AAWI W
7% faw 1 A AW ST A o e
AN FLAISTATE ) T AT T
# g F ufy, g & wfast o €
WIEAT ERAY 2, 7 #T sew . AT E AL
T ¥ w3 afus s, o afaw
fawrrgrar & fefry woToR .

"Fatherhood is a presumption and the
motherhood is a certainty."

A oY A T AF4T Aefgn wHifE o
W g WHT W g gAfuw amT av
T & 1 T W &, wifaw ¥ i
ot WA E & o9 TEHF 4 qINF
AW FATT AT BT AW ALY &
& gura g frsere fa i &1 am
7 JrgT AW AT TR A AW QT F WA
& §Tq 9P FT ATA TET ¥l A |

afg gt oo & A wRrw A wlf A
A FSFIFTAm ey & av et
T A ATY-|T49 AT ITE |

TEGA, FATE AT & 1 7o fag Wy
# AR gARE TR E | ]
TR IAHTA AT AR A
R S, § TR AT § ol I 59
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29 4 ATTCEI s 57 ¥ e g
nia s TS e g sefim &
agA Ay TR RQ 2 1 F o wERE &
T T qrr AT AEAT ITFAVSAT AT
¥ Areaw § fooa AW e gw faer 1
et oft feufs & geasinr 7 v 1 =%
FEeat ¥ &1 fF e ¥ g7 Wi g
BT v A e A gE e ¥
Anr d € At S g ¥ e v
¥ sl aviferar sra sA F A
FQ g AT wAT ) A I ¥ Aot
ATAFCEAT F1eT [FT Mg w7 ATATT
ot $3 & 1 et Feafr Wi grawmer
TEAT 92T AT gH F@AT  aFr FF A
= A7 §, A §, W A
aferar arey £, TW IR AT
& FTLE W N v 740, 5F gw
fafres =9 & forar &7 foadr &
9 W FT IqT FIT §F |

FH ot T o wly Mhwrtag
faa d st ¥omdn w7ar ¢ aeas.
HATEFA Y, CF I GT: ATHT qAQAE
ser g fF A9 oI g A AR
. AR T AIAT faar

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Shri Ish Dutt Yadav,
not here.  Dr. Thulasi Reddy.

DR. NARREDDY THULASI REDDY
(Andhra Pradesh) : Sir, it seems the Gov-
ernment has some starting trouble. Sir, the
General Assembly of the United Nations
adopted Resolution No. 34/1980 on 22-1-80
regarding elimination of discrimination
against women, which includes discrimination
against nationality also. That was in 1980.
India was the Chairman of the Working Group
which drafted the Resolution. Now it is 1992,
that is, after 12 years, that is after one
Pushkaram, the Government remembered the
Resolution and it is trying to imprement it
Anyhow, better late than never.

Sir, in our Constitution, articles 14, 15 and
16 say that there should not be any
discrimination on the basis of sex. But
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1 wonder why this anomaly of discrimination
against women has found a place in the
Citizenship Act of 1955. As per this Act, a
child born abroad would become a citizen of
India if the child's father was a citizen of India
at the time of the child's birth. In the present
amendment Bill, this anomaly has been re-
removed and a child born abroad would
become a citizen of India, if either of its
parents is a citizen of India at the time of that
child's birth. This is a welcome feature. In this
non-discrimination Bill, again there is a
discrimination. A child born after 26-1-50 and
before the commencement of the amended Act,
he would become citizen of India if its father is
a citizen of India at the time of the child's birth.
The child born on or after commencement of
this amended Act would become citizen of
India if eitheri of the parents is a citizen of
India at the time of the child's birth. Therefore,
in this Bill, which wants to do away with
discrimination, there is again discrimination. |
am not able to understand why this should not
be implemented with retrospective effect. Why
can't it be implemented with retrospective
effect ?

Then, there are some other Jaws also where
there is discrimination against women. For
example, the guardianship law. If the child is
to be admitted in a school, against the column
'guardian’, we say 'father’. Al" of us know that
'father' is presumption and 'mother' is certain.
Therefore, in my opinion, it is better to put
'mother’ as guardian than ‘'father'. This
guardianship laws should also be amended.

Then, I come to the question of dual
citizenship. A number of advanced
countries have this dual citizenship. Since
most of the NRIs are in a well-to-do position,
they can contribute in a big way, in the form
of resources, in the form of knowledge, in the
form of technology. Therefore, it would be
beneficial to our country if we give dual
citizenship to the NRIs.

I hope the has. Minister would clarify these
points. With these observations, I support
this Bill.
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SHRI JAGMOHAN (Nominated) : Mr.
Vicc-Chairmun, Sir, I have three-four points
to make.

One is. I support the Bill.

Secondly, I do not understand why re-
trospective effect cannot be given to it. If
Government thinks that the number of cases
would be too large, it can have an enabling
provision in the Act, under which it can, in
exceptional cases of hardship, give relief and
give citizenship right even retrospectively. It
should have the powers and if there is a case
meriting consideration, it can grant the
citizenship right. The discretion should be
with the Government; in other cases, the
legislation can take effect from the date it is
notified.

My third point is,
number  of

there are a large
women in Jammu
They being discriminated
against in a very wrong way. For ins

aml|
Kashmir. are
tance, even ;f she has her citizenship right
in the State and she is also a citizen of
India, the moment she marries a person
outside Jammu and Kashmir, she losses
her rights which she earlier enjoyed. She
loses her rights within the State. This is
a discrimination. Now that you have
President's rule in the state, please set
right this discrimination.

The fourth point is there are 12-13,000
families who came to Jammu and Kash
mir, which is a part of India in 1947, due
to riots and other compulsions. They did
not com© for a holiday or anything of that
sort. They came because of the compul
sions of circumstances. They, their
children and grand children, have been
denied citizenship rights for the last forty-
years. They cannat vote in the
Assembly elections. They cannot vote
in Panchayat elections. They cannot become
members of co-operative societies. They
cannot get even loans under the twenty-
point programme. They cannot get ad
mission in the engineering, agricultural

five
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and medical colleges, even when all these
colleges are set up with hundred per cent
finances made available by the Union of India.
When this matter was taken by some persons
to the Supreme Court, the Supreme Court

recognised  the injustice that was being done
to these people.  In their judgement of 25th
February, 1987, the Supreme Court had

suggested that this injustice done to these
people should be rectified by
amendments) such as amendments to the
Panchayat Act and other Acts.
could not give any relief to them because of
article 370 - the State's special
the Constitution of Jammu and Kashmir.
The Court said that this was a very antiquated
and there was injustice. At the same time,
the court had also suggested the way out.
For example, if any one is not getting jobs,
executive instructions! could be issued.  The
Kashmir Civil Service Rules could be

some

The court

status - and

amended. This can be done by the State
Government. The co-operative laws can be
amended. Without amending article 370,

without amending the Constitution of the State,
you can do justice to these people. =~ We have
been fighting for the citizenship, for the human
rights of the Palestinians, South Africans, and
we are committed to the rational of the
human rights. That in
people should be denied these elementary rights
the last 40 to
understandable.

our own country
for 45 years is
These
which I have to make and I
would request the Government to kindly
consider whether

not
are the four
submissions

they can bring forward a
separate legislation or they can take other
whichever consider

measures, they may

appropriate, to rectify the unjust situation.

v aofva vt FUEWTeAe 9,
arifonen  daas faduE 1992
&7 4 |rE FE@r § | NI 3gE
W Y W gfrare Twr § 9 A
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afz ag & ww #¢ foh W g
gt winfoRar W AT §, &€
oax W ¥ ag-Ade gm0 $W
qrer % foo awgEs gen o

AT L., . (FARE) L ...

SHRI JOHN F. FERNANDES : Sir, I rise
to support the Citizenship (Amendment) Bill,
1992. Though there is no Statement of
Objects and Reasons attached to this Bill, it is,
obvious, after reading the Bill, that the
intention of the Government is to remove the
disparity between males and females. It is the
intention of the Government, through this
amendment, to see that the rights are given to
children of a lady also of Indian origin.

Sir, though the Constitution gives equal
rights through the Fundamental Rights, 1
think there was a lacuna in our Statute, and
this is one Bill which will remove the lacuna.
Therefore, I feel that this is a welcome step
by the Government of India and this Bill will
give equality in the real 6ense.

Sir, many countries offer dual citizenship
to their citizens. For example, if you are a
British national, you can also hold the
nationality of Australia. I feel there are
many people from  the erstwhile colonies
who are entitled to this, though not legally,
as already mentioned by Mr. Narayana-
samy—to which 1 will come later. But
here I feel that the option should be given to
the child, when the child attains the age of
majority.  When the age of majority is 18,
when the child is entitled to vote in our
country, 1 think it is not proper to force a
citizenship on the child when the child is still
aminor. Therefore, I feel that provision will
be made by the Home Ministry to see that,
though the mother may say that the child will
be an Indian national, the real choice should
lie with the child when he reaches the age of
majority, that
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is, 18 years, when the child is entitled to vote
in our country. I hope the Home Minister
would make this provision also in this
amendment.

Sir. ours is a multifaceted society. We have
different ethnic groups with various customs
and cultures. Though the society is patriarchal
on this side of the country, if you go to the
North-East you will find that the society there
is matriarchal, that is, the mother is the head
of the family. So I feel that there is a lacuna in
our Statute that we have not decided whether
we should give equality to man and woman,
and I think this Bill will do away with that
disparity.

Sh-, my friend, Mr. Narayanasamy, has
mentioned about the problem faced by his
Union territory because Pondicherry was
earlier a French colony. And fa Goa, we have
a very peculiar law. It is an unwritten law and
it is not brought to the Government of India's
notice.  The pockets of Goa, Daman and
Diu, when they were colonial pockets under
the Portuguese Salazar regime, were taken
over by force by the Government of India.
So, the Portuguese Parliament, under the
dictator Salazar, passed a law saying that the
Union territory of Goa, Daman and Diu was not
surrendered to the Government of India but
was taken over by force and, so, any citizen
who was born or whose parent was born in Goa
prior to the liberation of Goa, that is, 19th
December 1961, for Portuguese
nationality. This. law is still in force and it is
called Sedula. ~ You go there and produce a
birth certificate saying that you or your parent
was born in Goa prior to the liberation of
Goa, and you are entitled to a Sedula, that is, a
Green Card. In this way, I think some of our
nationals are  holding dual citizenship.
They are holding a Portuguese passport and
an Indian passport also. So, I feel that the
Home Ministy should take some steps to see
that this agreement is legalised. I don't think
that there is anything wrong in that because
most of the people opt for

can opt
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the\ Portuguese nationality to obtain the
citizenship to work there. When they work
there, they send money here. So, I don't
think that they are going to sell their pat
riotism. So, it is a matter of compulsion
for them to have some livelihood. There
fore, I feel that the Home Ministry should
take up this matter with the Government of
Portugal because that Government is not
a dictatorial government, but it is a popular
government..........

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Please conclude

SHRI JOHN F. FERNANDESE : .... and
see that this system is legalised.

With these few words, I feel that the Home
Minister's bringing this Bill is not very late
because we have seen even in the moat
modern European countries—for example, in
Switzerland—the women got their voting
rights only in 1971. So, I don't think we are
very late. Better late than never. I would
request the hon. Home Minister to see that this
law is made applicable with retrospective
effect so that most of the citizens can avail of
this facility.

With these few words, I support this Bill.

Thank you.
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SHRI M. M. JACOB : Mr. Vice-Chairman,
Sir, I am thankful to the Members from all
parts of the House for giving their unstinted
cooperation and support to adopt this Bill at
this stage. I am thankful to the hon. speakers,
Shrimati  Sarla  Mahes-wari, Shri V.
Narayanasamy, Shri Dave, Shri Moolchand
Meena, Shri Bhandari, Shri Tbilisi Reddy,
Shri Jagmohan, Shri Ajit Jogi, Shri Fernandes
and Shri Afzal who spoke last.

Actually some of the points mentioned by
the hon. Members are not directly pertaining
to the Bill which is before the House. But at
the same time 1 have taken note of some of
the points mentioned for future use, whenever
an occasion comes and whenever a necessity
arises.

Some of the valid points raised by the hon.
Members. One is their asking why there was a
delay like this though the U.N. Convention
was in 1980 and India was the Chairman of the
Working Group. They asked why we delayed
it so much, for twelve years. Actually, in 1990,
it was introduced in Parliament but because the
Lok Sabha was dissolved, it could not come
through. That is why some more time has
passed. But many countries in the world are
yet to adopt it. Some 80 to 90 countries have
not been able to adopt this early because of
various factors existing in various countries.
Probably, the pressure for this kind of an
amendment must have been felt in some
countries, like India, later on where because of
education of women, women going abroad and
also getting married to foreigners are noticed
more and more. At a time when things are so,
it is actually very necessary for keeping up the
prestige and honour of Indian women as equal
to men abroad, in the international scenario.
That is why this Bill is brought and I am happy
that all the Members supported it.

Another pertinent question was asked. The
time for registration in a foreign mission is
given as one year. If it is not possible ro be
registered during the course of one year, what
will happen ? Well, the permission is for a
foreign mission to get it registered during the
course of one year. But it does bar the power
of the Government of India. They can actually
refer the matter to the Government of India
and the Government of India can
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exercise its jurisdiction and consider a

belated application also.

Another question raised during the course of
the debate is, why 1is this not given
retrospective effect? Sir, as many of the non
Members mentioned, it is not intentional or
deliberate that retrospective effect should not
be given to this. But practically, there are a
large number of cases decided and determined
earlier after prolonged negotiations, arguments
and all that. Once you open up from 1950 to
this date, 42 years, it will become an enor-
mous exercise and perhaps, even after
bringing this Bill at this time, it may be
delayed on account of that. So we thought
‘earlier the better' and introduced the Bill in
the hope that this would prospectively apply.
It may not be very necessary to go
retrospectively because the implication of
going retrospectively may be large, from 1950
onwards.

Yet another point raised here is about
French citizens living in Pondicherry. There
are, perhaps, also Portughese citizens living in
Goa and French citizens living in Mahe. Not
only in Pondicherry, but in the Mahe territory
also. There is a liberal policy of grant of long-
term facilities for stay of these citizens to any
length of time and the Union Territories are
given powers to give extension of their stay as
long as they want. It was never felt as an
absolute necessity of a pressing nature.
Perhaps, they may also like to go abroad and
stay for some more time there because some of
their children may be there as during the time
of their job in foreign countries like France,
they might have got their employment and
citizenship. So we thought it would be a liberal
thing to allow them also to stay here as long as
they want and go whenever they want and
come back whenever they want It is a liberal
thing. It was not intentional. (Interruptions).

SHRI V. NARAYANASAMY : I received
a reply from the hon. Minister that in principle
they agreed. (Interrup-sons).

SHRI M. M. JACOB : I am coming to dual
citizenship now. It is actually not in
consonance with the provisions of the Indian
Constitution. If you want to consider dual
citizenship, you have to have
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a strenuous job of examining all aspects,
including the amendment of the constitutional
provisions of the  citizenship of India.
The main reason perhaps, as Isee, is that
there is, after the liberalisation of the Visa
system, after allowing the NRIs to cocas into
India and have the economic activities
freely, the original demand of dual citizenship
might not be a pressing need at this time. So
I think the difficulties raised by the Indians
who have acquired foreign citizenship and
who are living abroad at a particular point of
time, their demand to come to India for
various reasons, those reasons are all met
now and instead of six months, Visa is exten-
ded to five years. Also the liberal economic
policy has helped the investment pattern.
So all these things have given a new look to
the whole scenario. 1 am not closing the
chapter but I am only explaining the problems
arising out of it. {Interruptions). ~Anyway,
other countries did not have even the
liberalised Visa scheme at that time.

Regarding some other points raised by Mr.
Jagmohan about Kashmir, it does not pertain
to the Bill now. It is a matter within our
country and I do not want to take your time at
this point of time. Although I have noted it |
do not want to dilate on that aspect now in this
House.

I think, I have covered all the major points.

SHRI SANGH PRIYA GAUTAM (Uttar
Pradesh) : The only point left is to get it
passed.

SHRI M. M. JACOB : One point you
asked about is the illegal migrants coming
from  Bangladesh and their citizenship.
That was also raised here. Regarding
that, we have the policy and 25th March
1971 is considered the cut-off date  so
that any person coming from East Pakis
tan to India before that date was accepted
here. But after that, we enforced very
strict rules and law so that illegal immi
grants are identified and persuaded to go
out or are pushed outside. = And you have
also mentioned about some illegal migrants
being pushed out recently. So determin
ing who are illegal migrants and pushing
them out was also a process of law. It
does not complicate the matters as far as
this Bill is concerned.

[RAJYA SABHA]
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I once again thank all the Members for
giving the fullest cooperation to get this Bill
passed at this time. I thank ibis House that it
took such a short time to discuss this Bill and I
commend the Bill

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA) : The question

"That the Bill further to amend the
Citizenship Act, 1955, as passed by Lok
Sabha, be taken into consideration."

The motion was adopted,

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : We shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI M. M. JACOB : Sir, I move :
"That the Bill be passed."

The question was put and the motion was
adopted.

MESSAGE FROM THE LOK SABHA
The Advocates (Amendment) Bill, 1992

SECRETARY-GENERAL : Sir, I have to
report to the House the following message
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha :—

"In accordance with the provisions of rule
96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed
to enclose the Advocates (Amendment)
Bill 1992 as passed by Lok Sabha at its
sitting held on the 30th November,
1992."

Sir, I lay the Bill on the Table.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The House stands
adjourned till 11.00 A.M. on Tuesday.

The House then adjourned at six of
the dock till eleven of the clock on
Tuesday, the 1st December, 1992.



